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THE COURT OF THE IUDICIAL MAGISTRATE XXI. RANCHL
Pitherla P.S. Case No. 58/2019
Staig o, Richa Bhastl

For Seate Smr. Meenalahi Kandulna, 1d. APY

1707 /2019

A pettion bas been fled by the [nvesigaing Officer (LOY) cum-Officer-in-
Charge of Pihoria police wation praying therein that the named sccused Richs Bhanti in
comnection to Plithoris P.S. cawe no. 582019 u/s 153 (A) (1) (ak (b) and 295 (A) of the
IPC. 1860 was granied regular bail in this ease on condition of furnishing bail boad of 3
2000/ with vwe wureties of ke amount each and condition thet one of the batler shall be 4
local resdent of Ranchi dimrict and snother must be o relabve of the petitioner aud an
additional conditiom to donate copies of Holy Kuran,

The 1O, has praved that the condition of doasing Holy Kuran by the peritioner
muay be done sway with because of dificultion in iy implementation. The petition of the L0,
bas been forwarded by 1d. APP.

The State has praved for modification of sid bell order and modifying the
condition 10 tha extent. Having pone through the petition snd heard sabmissions ol I, APP,
the order was pasned by this Court on 15/07/2019 allowing regular bail 1o the petitioner
Richs Bharti, in view of the sformaid sobmissions of I APP, this Court medifies ity carlicr
order by droppiag the sdditions] condition of diszibmion of copies of Holy Ruran by the
petitioner. Accordingly, order dated 15/07/2019 is modified wp to this exient. The remaining

arder thall remaen the wme.
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